 0.A.-364/96

11,1927 . ... . . Thel eérned counsel for the applicant ‘3
" Shri § K.Sinha is present, None for the k

re.épondents. W/s has not been filed on beh&lf

|
!
i
|
!

S

of the respondents, Put up on 10.2.1997 for

W/s.

I

Registrar I/c

L
¢

10, 2, 1997 None for tiﬁe pérties, W/s' ha@s not been

filed so far. Put up on 6.3,1997 for f iing V/s .

( S.P.Sinha )
Dy.Registrar ¥/c

‘None for the parties. W/s has not yet been
filed; 8% Put up on 17.4.1997 for filing W/s.as a

last chance, ’ W
" | . ( sA&F.sinha ) '

Dy.Registrar I/c

. 4.1997 ) The lesrned counsel for the applicint is
present. None for the respondents. W/s has not yet
been filed though sufficient time was given therefore.

In the 'circmnstanc_es, let it be 1 isted before the

Hon'ble Bench for direction on 12.5,1997 &p

( S.Ps87nha )

Dy,Registrsr Ijc.

gy



5/12;05}/97 Shri S.K.Singh, counsel¥N.r*the‘agplicant. o :
' The learned Sr.Stana'ing Counsel for the respordents
s prays for four weeks time to fileW/s, Alloved, Rejoinder

may be fllea within two Weeks th ereafter.

Brd

List on 03 07~ 1997 for direction. \/N\

.

S, - 3 ' . (v.NiMehrotra)
SKI ' . _ vice~Cha .u:man

6/03,07197 Shri “.K.”inha, counsel for the applicant,
| Shri J.n.Famdey, Sr.Stancing Counsel for the respopdents .

Thelered Sr.Stanaing Counsel for theres-

ponaents pmys for four wes s time to f;.le reply. ‘REJOlmG

oo myy be filea within two weds thereafter.
List on 26,08,1997 for airect jon,

IR

: | : (*.N. Mehfotra)
SKJ - v1ce-C}:xamnan

P

Shri J.N. Pandey, Sr.,Sténding Counsel for the:

|
7./ 26}8.97. ‘ . None for the applicant,
|
j - ‘rdspondents prays for two weseks furthsr time to Flle.
|

U/S. ﬁsamxnﬁmx Alloued Rejoinder may be flled wlthln

o

two weeks thereafter. Llst it on 27.,10.97 for Xtactlon.

0

/'L“ s/ (VeN. J"iehrbt_;ra)
ik | ‘ Vice~chairman
8./’ ?.10.97. shri J.N. Pandey, Sr. Standing Counsel for the

u réspondents is allowed one week further time to file w/s.

Re301nder may be filed Ulthln ‘one week thereafter. Llst it

s on 9, 12 57 f‘or dlrectlon with the name of. SthJ.N.'Ban.dey

|
|
| as counsel For the respondents.

| /ces/ - (V.N. Mehrotra)
Y .. ' ' \Ilce-chalrman
iy 9/09,12,97 The leamed SSC prays for one week's time to file

\
A

reply. Allowed. Rejoinder, ifany, may be filed w:Lth.m two
weeks thereafter,

List on 20,01,1998 for direction. \/\\\& |

p T Vice-Chairman




11 o/
7018 on be
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_ v . 364/96 -
' PR 03 ¢
f()/‘ 26.01i,98. Since Bench . is not available today, case is

ad_]ourned to 13, 03.1998 for direction. <

. /—_.
, (VoK.Srivastava)
SKJ Vy. Registrar
/ 18.3.98. W/S has been filed on behalf of the respondsnts.

Rejoinder, if any, may be filed within two week. List it on
&/@%’—_—__
(L.R.K. Prasad)
‘Member (A)

5.5.98 for direction.

-

12/05,05 .98

Rejoinder not filed so far, ?I‘hree neels

further time is allowed for the same, uist on 21.,07.938

ok

(VNgenrot @)

VA

for direction,

(L. . Ko Prasad )

SKJ Member(A) Vice~Chairman
1998 Rejoinder not filed so far, Four we ::
t:Lme is allowed to flle the same, List on
! for d:.rectlon. | M\d(
. o p——— o
( L.R.XK Prasad ) . ( V. N. lie™ a2 ) %
.

Member (a) Vice-Cer \,g:

h}

AN ‘\

14/25,09.98 sBri S.K.Sinha, counsel for the apﬂl,«aﬁ?\

. Pleadings in the case ais .umy’ Je.”

List on 14,12.1998 for admissicn R"o (SHMB .
’ (Lo .K.Prasad) > ~“‘x~rm\ffr°t @)
Membe r (A) vice=chaiman o

\o .

T it

LW
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e
.
. S - , o

) A\
J}Ap 15 / 14.12.98, Shri S.P. Sinha, the counsel for the appllcan@

' : As the pleadlngs are complete in this case, llst it
on 22.2.99 for hearing before the Single fiember Eench.

; ' B _ | g;;—4/£E§5g;zfaf;'ﬂ ‘

+(L.R.K. PRASAD)

MEMBER (A)
i
Ce }
' 16/22.02.99 - List on 22,03.1999% for hearing.
] . .
,i : (L.A.K.Pnasaaz P
’ . 3KJ o ' Member(A) };;
! ) {_y»'.t
: T
1 . \
VA
| 4
17/22,3,1999 For want of time, let it be listed for

| hearing on 23,3,1999,

113
3
.

( S.Narayan ) -

MBS, Vice~Chairman

[

xéxixxﬁxzxﬂsxxxﬂnxkhexxmamaltxbyxthnxznanseixfmrxthzxnppiixnnx;

' . .
t

| 18/23.05.99 let the matter be listed on 24.03.1999 for
h:arlng. ' '
(S.Narayan) !
SKT ‘ v - . _ + Vice-Chairman

19./ 24.3, 99. On the request by the o unsel for thse applicant,

hearlng is adJourned to 14 4.99,.

(5. NARAYAN)
VICE-CHAIRMAN

/tBS/

, 20/15.04,99  Shri S.K.Sinhe, counsel for the applicant
' Shra G. Kgaga:wal ASC for the réspondents,
st on 01,07,1999 for hcarlng.

[

; L-Hmingliana) S.Nardva
! SKJ - MembgrQA) ( ardyan)




¥h§21/1,7.99 On the request made on behalf of both the parties

%;-J _ list it for hearing om 2,7.99 .,
Y S o : ‘
AKT | (Lakshman Jha)
: O IR - Member(J)
22 _ S tene o (T e,
2.7.99 - o - R -
- List it for hearing on 16.8,99,
 (Lakshman Jha)
Nember(J)
S A
23/16.08,99 'For want of time, the hearing is adjourned
3KI : Member(A) o Vice—Chairman

24 / 14, 9.99,

1

For want.of time, list it on 4.11.99 for hearing.

/cas/ (Ls HMIN NA) (S. NARRAYAN
MEMBER (A) : VICE=-CHAIRMAN
25./ 4.
of time, list it on 13.12.99 for hearing.
Jces/ MTNGLI AN A) (5. NARAYAN)

MEMBER (A) - | VICE=C HAIRMAN




.’\_,( .

N
. . . » .
v +
- . . S ‘~ N
* . : : . B9

For want of time, list it for héarf%@

1,1,2000,

( L.Hmingliana ) ( 8, Narayan )
Member (A) Vice.Chairman

26/13.,12,1999

Mm.

27/21.,1,2000 Shri S.K.Sinha, counsel for theapplicant;t
. None for. the respondénts,

*

List it for hearingon 21,2,2000 within
firsg five caSes as it reletes to compassjionate

\ . appointment,
' ( Lakshman Jha ) ‘ ( L.R.K,Prasad )
MF6, Mernber (J) : Member (A)

» ., - oo L \~( J T '.,,.‘ N

©28/21.2.2000 Sh. S.K.Sinha, coansel £6r ' the appllcant.
"7 None for the reepondents.
Let it be listed for hear1ng on 7.3.2000. z£

rehkndy within first-five CJSGS. If nobody appears

. ‘;(3. ' . -, on behalf of?respondents;on‘fhat date, this QOA will
N
be disposed of on the basis of materials on record.
N, e
AKJ” (L.JHA) o (L R.K.PRASAD)-
MEMBLR(J) : MEMBER(A)
— ~ 2%/7,3.2000 Nene for the parties,

List it for hearing en 4.4.2000 ,

AKJ (L.JHA) (L.R.K.FRASAD)
MEMBER(J ) ' MEMBER(A)
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41/27.9.2001 None for the parties,

‘List it for hearing on 11.12.2001.

LS

SKS . . ( L. Hmingliana )/M(A) (Lakshrran Jha )/M(J))

—

-y

42

i c— 2\

11312.01 . ‘
iﬁM o The 1tem.1§ﬂcalled out. Nb-‘one
gppears  for the applicant. shri G.K.agrawal,
learned: " additiocnal Standing Counsel appears
| £6r the official respondents. The matter is of'the
4 i;- year-1996. By looking into the previous ordef
- sheets, it also transpires thét on seéveral
occasions no-one had carsd to appear on

behalf of the applicant. aAny way, by way of .
last chance, let it be listed on 24.12.2001 and ‘
if ‘on that date no —one appears for the applicant,

it may be presued that the applicant has:
'& perhaps lost inte,rest in pursuing ‘the matter
] and in that light ‘nedes.sary_order hall be passed..-

P

(L.R .K.Frasad) - - B N. Siggg'neflam)
i M@A) \
43/24,12,2001 : None for the applicant.

Mr. G.,K.Agarwal, ASC for the respondents,
No~one appears for the applicant agyain, 37

(__T,——-—-—__..__-s_\

y:v@*:_-:yursuant to the omlerdated,1i(2,12,2001, this

OsAe is dismissed fon% default, The M.A.No,172
of 1996 also stards dispesed of, |

skj ‘ - o (LeHming iéna)
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o
30/4.4,2000  None for the parties. - BN
' ' List it for hearing on 3.5.2000 .
ART (L.HMINGLIANA) 7 (L.JHA)

MEMBER(A) MEMBER(J) -
AR TS A T A S SO IR R .//
o . ) §
. . RS SR |

‘ 31/3:5.2000 Sh. 5.K.Sinha, counsel for the appllcant.
None for. the respondents.
List it for héaring on 4,7.2000 withw

1-5 cases , as it is compassionate appointment

4z T AT L ENT T
~ .o.c
%
.. AKT (L. HbINGLLANA) L (L a7 Hav)
MEMBER(A) : . MEMBER(J)

R 32/04.07 2000 ; None'appears :on behalf of the appGC&nt;‘

R o Shri G« K.)Agarwal ASC for the respondents,
’ Let it be listed on 04,09,2000 for hearing,
PR I TR N AT ST S ! Lo o7
K : A Y . v /‘ / . N
-skj .- . (LeR.K.Prasad)/M{A) = ... (S.Narayan)/V.C.
' T £ oo T
=3
4.92.2000 : ‘

\.v,' e R i s -
s

(L.Jha)
(L.!:Inzi?l.iana) \l L M(J) R

[2

34./ 27.9.2000.

For want of time, hearing is adjourned to 23.11.2000.
. HMINGLIANA) (5. NARAYAN) ™ -
MEMBER (A) VICE-CHAIRMAN

/cBs/




35/2

3.11, 2000

MES ,
36/10,01.2001
SRK/ . .
"37/30,01,2001
SRK/
38/5:3.2001 .
o MEI' a v w

*89/20,04,2001

SRK/
40/20.7.2001
" SKS

.« onslCr1.2001,.

SR :CA~364/96 E . 3

. For.want.of D,B., “list it f.or hearing
( L.R K, Prasad ) : \
: Member (A)

For want of time, list it for hearing
on 30,01,2001, |

vt e e e el Ol}j\""

« \Hmingliana) = .. (L. Jha )
__Member{a) .- Member (J)

-For want of tirit_e, "heai‘ing- is adjourned to

rd
( L. 342%::<J>

o.¢ .. For want of :D,B,, 1ist.it.for hear ing

_.on 20.4,2001, - .

( L.Hmingliana )/M (A)_'

Shri S.K. Sinha, counsel for the applicant, . |
None for the respondents, ' : ;

As a lagt chance, list it for hearing on 20.07,2001,

e /

° (L:mHMiﬁ3LIARAi/M(A)i - (L. JHA) /M (J)

For want of D.B,, 'list it on 27.9.2001

for hearing.

.

|

\_



